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Shri S. M. Banerjee (Ksnpur): We
cannot have calling-attention notlce?
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Mr Speaker: In all these matters,
I have said that they could not be
combined together in this manner.
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12.05 hrs.
RE: BUSINESS OF THE HOUSE

Shrl Frank Anthony (Nonsinated--
Anglo-Indians): Before you proceed
further, Mr, Speaker, may | make a
request? You will not be in the Chair
later on. On this Aligarh University
Bill we have already used two out of
the four hours; there was the Mover
of the Resolution and the Education
Minister who spoke. It is a very im-
portant matler and many of us feel
that we should have al least 2—3
hours extension of time,

Mr. Speaker: 1 will try; if that is
the consensus of the House we will
extend it by two hours.

12,06 hra
FINANCE (No, 2) BILL, 1965—contd.

Mr, Speaker: The House will now
take up Finance (No. 2) Bill. We
were on clause 25. Mr, Bade has Lo
continue his épeech. There are about

1} hours left.
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Shri Bade (Khargone): Sir, I sup-
port the amendment of Mr. Masani.
Bhri T. T. K. has said that by im-
posing these taxes there will be no

rise in prices. I think that in the col-
lege when [ wag a student of
economics 1 learnt  that when
there was  the imposition of

taxation there was bound to be a rise
in prices, Mr, TTK should write a
new book of economics that by .is
taxes there would be no rise in prices.
That is a very queer sort of principle,
I think it was Mr. Ruskin who was
famous for his economics on wealth.
Now, TTK is enunciating new princi-
ples of economics that by taxation
there will be no rise in prices. He
should also write his new book on
economics. The Finance Bill was sec-
ret in the womb and it was abruptly
delivered in the House because he was
eonscious of the fact that by his new
Finance Bill there will be increase in
prices and there will be speculation;
therefore, he kept the whole thing
secret. In this Bill there are more
taxes and due to these taxes, prices
will rise. It appears the Finance
Minister wants to solve some riddle
We hear of so'ving commonsense and
crossword puzzle; but this seems to
be an economic puzzle o riddle. The
repor. of the Reserve Bank of India
says that the Indion economy was
afflicted during the year ended March
1965 by rising prices, difficulties in
raising adequate resources for invest-
ment and a sharp decline in foreign
exchange resources; this is stated in
the Reserve Bank's report on currency
and finance for 1964-85.

“The virlual stagnation in agri-
cultural production in 1983-64—
for the third consecutive year—
and the expansion in industrial
production at g slower rate jn
1864 as compared to the preceding
yeary in the face of increasing
outlays by the Government, as
a'so the expanding private invest-
ment, aggravated the pressure of
demand in the economy, the re-
port says”

This is the riddle, He wants to

solve it by permutation and com-
bination, and in regard to such
permulation and combination, I
can recall my  cxperience. There
was a student who was being
educated and he wrote 1o

last

his parents that "his was the
stake; give me all the money which
you want tu give me for my educa-
tion and i will solve thig common
sense cross-word and get a bumper
prize.” But he unfortunately failed
and he cou'd net get any prize cither,
and there was & heavy loas to  his
family. So also, if the hon. Finance
Minister wants to solve the riddle in
this way by imposing more taxes, I
think there will be chaos, he will fail
in his attempt.

In the markets, I have also sJean
that the copper priceg have gone up,
‘and the small scale industry in res-
puct of ulensils such as in Ujjain will
be shattered. All the people will now
huve to eat their food from the ear-
then bow:s. We will again return to
our old conditions and there will be no
utensils of brasg and copper. There
will be only earthen bowls which we
find in tnis northern parts of India.
In Maharashtra thesc carthen vesscls
are not found out here, in the northern
part of India, we find people keeping
tea in earthen bowls, which i =&
popular feature. If you had scen the
papers, you wou'd have found tha: as
soon as this Bill wag introduced, the
very nexl day, there was rise in the
price of copper. diese! oil, petrol and
other things. DBecause it is a corre=
lated thing, it will have its cffect on
the prices. 1 think the hon. Finunce
Minister ghould reconsider these pro-
posals, I support the amendment of
Shri Masani,

Shri Khadilkar (Khed): Mr. Spea-
ker, Sir, I rise to oppose the amend-
ment. By the reasoning that is put
forward, they wanted to convey cer-
tain glaring facts, before the House.
In this connection, T want to quote
Prof. B. R, Shenoy, the eminent eco-
nomist, who is a protagonist of the
private sector. He has written in the
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Hindustan Times of August 30, 1965,
a= fo.lows:

“The supplementary budget
presenied to the Lok Sabha on
August 19, ig a further effor{ ‘o
Lap the abundant revenue meat
which exists in the vast gaps be-
tween landed costs and market
prices of import goods. These
gaps currently vary between 30
per cent of the landed costs, ‘n
the case of machine cloth and 650
per cent in the case of art silk
yarn. The landeq costs, je. for-
cvign currency payments for the
imports, transport and incidental
charges and customs duties—re-
present the costs of these goods to
imporiers. Their sales at market
prices, therefore, bring enormous
windfall gains, a: measured by the
price gaps. In 1963-64, basing
our estimates on the then prevail-
ing market prices of import llc-
ences, these windfa'ls were of the
order of Rs, 480 crores. The
whole of these gaing are not how-
ever, retained by imporiers. They
share them with the corrupt func-
tionaries of the State, go-between
and touts”.

When the import tariff was raised,
the one objective or the factor before
the Finance Minister was to mop up
those gains which are not legitimate.
At the same time, more concessions
are offered by way of depreciation or
development rebates and encourage-
ment of substi‘ution or local fabrica-
tion of th: machinery and so on. In
that context. 1 shall try to show how
1t works. Sometimes, for essential
industries, o 35 percent rebate iz given.
So far ag the 35 per cent rebate is
concerned, one economist has consi-
dered that 35 per cent rebate works
out to 14 per cent in resnect of the
imnor‘ed material. T cannot vouch-
<afe whether it is correet or mot.
But leaking to the nature of the tax
halidar the denrecintion rehate  riven
un ta 35 pe- cent ig again for the new
ndustries which are bullding them-
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selveg up. I want to make a gugges-
tion that though rebateg must be offer-
ed, they should not be given effect
1o unless proper steps are taken to
utilise the full capacity; that is the
first thing: secondly, effortg should be
made to fabricate the local machinery.
I am told that at Koyali refinery, our
technicians have fabricated wmany
things and saved foreign exchange to
a large extent. If we keep this ex-
amp'e before us, I do not think that
the import duty will affect the indus-
tries adversely.

One more word and I have dome,
so far as thig clause ig concerned.
What 1 have to say on the other clause,
I will say later on. The question of
prices has been raised. Unfortunate-
ly, no doubt some impact on the price
leve] is there. The main fac or giv-
ing rise to prices is food. But in our
economy, though we are professing
socialism, it is more or less a type of
laissez faire socialism. So, unless the
central machinery of direction and
control of our economy is introduced,
I am afraid no Finance Minister will
be able to control the price-line. With
these words, I oppose the amendment.

Shri D, C. Sharma (Gurdaspur):
Sir, 1 rise to the a d t
which hag been put forward. I think
when 1 read something about the fin-
ancial stale of the Uniteq Kingdom,
1 find that they took certain steps in
order to keep their economy in good
condition, in spite of the fact that the
GATT invo'ved certain obligations,
in spite of the fact that they belong
to the European free Trade Organisa-
tion, in spite of the fact that they
belong to other international organisa-
tions; still they have increased the
import duty on articles. They have
done all that in order to keep their
finances in good condition. 1 think
our Finance Minister has also done
the same thing, and I believe that
he has taken the right course of mc-
tion in this matter. 1 think our Fin-
ance Minister has done a little better
than the Finance Ministers of other
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«countries in the sense that while they
have raised the import du.g, he has
given so many cohcessions o wuich
my hou. friend Shri Khadilkar refer-
red. 1 think the depreciation rebate
will go a long way in reducing the
rigours, if there are any rigours, of this
import duty. At the same time, we
should all feel happy that by impos-
ing these import duties, our Finance
Minister is giving a fillip 10 our indi-
gcnous industries. He wants 1o have
impori gubstitution. If we have im-
pori substitulion, I am sure our own
industries will take a leap forward, a
leap forward which it has not taken
during thy. last 18 ycarg or so. I think
that is guing to be something which is
very remarkable, and which. I hope
our industria: of all kinds—small
scale, medium and heavy—will make
use of,

Again, the Finance Minister has
given a tax holiday. I do not like any
holidays but this iy a phrase, und 1
do not know wherefrom he has bor-
rowed it. But it i, a good phrase.
By giving this tax holiday, he has
tried to improve the capiial market,
and he hag tried also to improve sav-
ings and he has also tried to get the
money invested in those undertakings
which are really going to do some
£ood to the coun'ry.

1 feel that the question of prices
which has been referred to by my
hon. friends over there is a very im-
portant question. But I want to ask
bow these things are going to affect
the prices of commodities which the
common man consumes. How  are
these things going to affect the price
of foodgrains? The point is, as my
bon. friend Shri Khadilkar has said,
we should go back to the economics
of Graham Wallace who conceived a
great society, and 1 think President
Lyndon Johnson himself is consider-
ing the great society. I hope my
Swatantra friend will remember it
The conception of a great society, as
put forward by Graham Wallace, #n-
visages centralised planning. My
friends who talk of laissez-faire in
private enterprise do not know what

1073(Ai) LSD-S.

President Lyndon Johnson has in view
when he talks of bringing mto being
a great society. If we are to conotrol
prices, it js going 10 be an enterprise
which his beyond the compelence of
any' Finance Minister. It will have
3 co-partners—the Finance Minisier,
the producer and the distributor. How
can we rope in all these three cate-
gories of persons who contribute to
the rise or fall in prices? That is «
problem not only for the Finance
Minister, but for the Planning Com-
mission also. Unless that is done, the
Finance Minister cannot be held res-
ponsibe for the rise in prices.

We have now at the helm of affairs
of the Planning Commission a gentle-
man, who talks very beautifully, who
talks sometimes something which 1 do
not undersiend and who use; very
fine phrases. I think the Deputy
Chairman of the Planning Commission
and the Planning Commission should
address themselveg to this task and
see to it that the prices are reduced.
Of course stdte-trading in foodgrains
and other things may help, but not
very much. This is a big problem
and I hope after the Bill is passed
the Finance Minister will address
himself to it in the spirit of Graham
Wallace, who in visualising a great
society for the whole world, said that
we must have centralised planning
even so far as prices are concerned.

My hon. friend, the late lamented
Mr. Feroze Gandhl introduced a Bill
saying that every article for sale in

.any shop should have a price tag

attached to it. It may be said
that if we do that, we will bring into
the fleld another army of inspectors,
another battalion of government offi-
cials, another p'atoon of supervisors
who will ereate trouble for the com=
mon man, But the fact of the matter
is, it even this simple method of hav-
ing price-tags attached to articles of
consumption Is not taken in hand, this
cannot be done.

1 feel the Finance Minister has not
Adone anything which is conducive to
the rise of prices. My hon friend
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saiu toat he should eat out of earthen
bowls. [ do not know what iL means,
1 come from a district in Pakistan
tortunately or unfortunately, where
the small-scale industry in pottery
wag in a fourishing condition and
where every article used in the house-
hold was prepared with common clay,
baked in & common way and sold in
a common way. At Lahore, I used
to have not this highly expensive cro-
ckery for drinking my tea from, but
those earthen cups and they gave
much better satisfaction, When 1 go
to south India and 1 am asked to a
meal shared by so many people, they
put their meal on plantain leaves. I
tel! you most sincerely and genuinely
that that kind of meal is more tasty,
more hygienic and more inleresting
{han the kind of meal to which my
friend referred. 1 do not know whe-
ther Mr. Bade is g Brahmin or not. 1
do not want to raise the question of
caste, because I do not believe in it
But T believe T have a kind of pre-
dilection for the hang-over from our
previous generation—all those dainty
bowls and all that

I can assure him that in spite of
his forebodings, the copper industry
will flourish, Coppep utensils will not
-go out of the market and will be avuil-
ablg to the common man. The com-
mon 'man wil] still eat from them,
though sometimes I think for the sake
of change I may eat my meal in the
crockery which was produced in Guje-
rat or the way in which people of
Madras take their meals.

Therefore, these things should be
supported because they refer to  an
economic ma'ady which is not pecu-
liar to our country. It is happening
in every country of the world. I do
not know much about other countries,
but 1 can say thig is happening in the
UK. Mr. T. T. Krishnamachari i=
doing much less than what the social-
ist Finance Minister, Mr. Callaghan
ie doing there to keep the enemwv of
the UK. steady. I think this Bill is
& plea for keeping the ecenomy on sn

even, steady and stable footing and I
suppor; it.

The Minisier of Finance (Shri T. T.

Krishnamachari): There are (hree
amendments to this clause. The first
one is a comp'etely negative one.

Naturally it negatives the entire pro-
posal before the House. So, natural-
ly 1 am unable to accept it.

‘The other two—Nos. 12 and 13—seek
to water it down. No. 12 seeks to
water i down by relating the appli-
cation of this tp & particular section
of the Income-tax Act, namely section
B4, which enumerates a number of
industries which are given certain
concessions, The idea is that the
increased impory duty should not apply
to any of thege industries, which again
is a negative amendment and so, I
am not uble to accept it

In the course of his speech, Mr.
Dandeker adopted the not unfair tae-
ties of ridiculing the government,
which is part of the duty of the oppo-
sition. But ] did not expect him to
use some inefficient and indiffercnt
weapon for that purpose. He took the
financial statement and said that al-
ready the administrative system is
overladen and Rs 33 lakhg is going to
be the extra cost by way of expense
for this pafticular amendment of the
customs and excise tariffs, I refer to
it only because I have put in that
financial statement advisedly. In fact
we could have said, there will be no
additiona'! expense because of theae
duties. But we have in mind, or Ta-
ther we are in the process of imple-
menting the recommendations of the
Chanda Commi‘tee and implemen'ing
the recommendstions of the Chanda
Committee at a time when we are alsd
raising the duties naturally lead 1n &
supposition that the two things ate
related. So. I thought that we bet-
ter state Wwhat we are doing ahd H
mv hon, friend had read the
Financial Memorandum, in the second
patagraph it says: :
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“The Chanda Commiltee had
recommended certain reorganisa-
tion of the structure of the Excise
Department broadly on the foll-
lowing lines: —

. e LY L

As the present Bill proposes
to increase the duty of customs
and duiy of excise on a number
of items, it is felt that some in-
crease of staff s necessary es-
pecia'ly if the uforesaid recom-
mendations of the Chanda Com-
mittee are to be implemented.”

And may I read out to the House
the abstract? The Increase on re-
organisation of the Collectorate in a
full year is Rs. 10.85 lakhs. This re-
organisation is based on the Chanda
Committer report.

Shri M. R, Masani (Rajkot): If the
hon. Minister wil excuse me for in-
terrupling him for a second, why
should the Chandg Committee Report
—perhaps it may be a good one—be
smuggled by the back door in Lo the
memorandum to a Bill which has no-
thing to do wih the Chanda Com-
mitiee Repori? This is a  Finance
Bill. It is very wrong that something
should be smuggled in like this, which
adds to the cost.

Shri T. T. Krishnamachari: 1 can
understand the anger of my  hon.
friend, because my hon. friend s
quick 10 take offence at something
when it is really not necessary. Ap-
parently, the hon. Member did not
hear what I said ear'ier. | said that
we want to implement the Chanda
Committee recommendations. If the
budget had not been introduced, still
we would be implementing the
Chanda Committee recommendations
for which we would naturally nave
come up with the necessary legisla-
tion. Now that we have a supple-
mentary budget, I have merely said
that since we are doing it, we can as
well mention the fact that we are do-
ing it. So that it may not be in‘er-
preted later on by sbmebody that the

two things have a relationship and we
have hidden it. [ am reading the de-
tails of the abstract, The re-organ-
isation of the Collectorate will come
to Hs. 10.65 lakhs in a year. The
direc.orate of sudit, which has no-
thing to do with the budget and which
is a general thing which hag to be
done according to the recommenda-
tions of the Committee, will come to
Rs. 35.5 lakhs. Then there are re-
gional laboratories. Surely, for in-
creasing my duties I do not need re-
gional laboratories. Regional labora-
tories uccount for Rs. 16.5 lakhs Cen-
tral Training Institute, zonal schools,
training research posts Rs 33.5 lakhs;
Directorate of Tax and Planning Rs.
2.1 lakhs. The total for a year is Rs.
98.25 Jakhs. For four months it will
come to Rs. 33 lakhs. [ thought that
I should mention that to the House
on this occasion.

Some hon. Members mentioned
some‘hing about the rate for stainleas
ster] beng increased. Fortunately or
unfortunately sgince we have abolish-
ed the surcharge 1 find the duty on
stainless steel has come down a bit,
instead of going up.

In regard to the third amendment,
it has nothing to do with  this. It
stands or falls on its own. I is
avowedly tcmporary measure and
temporary measures are takeyg moan
ad hoe sort of way. As soon as condi.
tions permit, the 10 per cent will go
on everything; not only on  goods
coveredq by the Finance Bill but also
on other items. So, I do not want
to relate the two or combine the two.
Therefore, I am unable to accept the
amendment of the hon. Member,

Mr. Speaker: Amendment No. 11
seeks to delete only a part of the
clause; not the whole clause. So, it
i5 not negative.

Shri T T Krishnamacharl: It has
a negative effect,

Mr. Speaker: Only a part.

Shri T. T. Krishnamachari: | am
not objecting to it on that ground.
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Mr, Speaker: I will now put amend.
ment No. 11 to the vote of the House,
The question is:

Page 18—
omit lines 26 and 27,

The motion was negatived.

Mr. Speaker: May 1 put amendment
Nos, 12 and 13 together?

Shri N. Dandeker (Gonda): I want
them to be puy separately.

Mr. Speaker: All right. I am now
putting amendment No. 12 to the vote
of the House,

The question is:
Page 18—

after line 27, insert—

“Provided that in respect of
all articles imported for the pur-
pose of an undertaking  which
{ulfilg the requirements prescribed
by section 84 of the Income-tax
Act, 1961, the rates of duty shall
be the rates in force immediately
before the amendment to the
Indian Tariff Act, 1834, by the
Finance (No. 2) Act 1965 (12).

The maotion was negatived.

Mr. Speaker: I will now put amend-
ment No. 13 to the vote of the House.

The question is:
Page 18—

after line 27 insert—

“Provided that the regulatory
customs duty of ten per cent. ef-
fective from 17th February, 1083
shall be cancelled with effeet from
such date as the alterations in the
First Schedule to the Tariff Act
increasing the standard rate of
duty on imported articles come
into operation.” (13).

The motion was negatived.

Mr. Speaker; The question ls:
“That clause 25 stand part of
the Bill”.

The motion was adopted.
Clause 25 way added to the Bill,
Clause 26— Amendment of Act I

of 1944)
Shri T. T. Krishnamachari: 1 beg to
move®:
Page 19, line 2,—
for “Eighty”, substitute “Ninely"
(3).
Shri M. R, Masani: 1 beg to move®:

(i) Page 18—

omit lines 30 to 39. (14).
(ii) Page 19—

omit lines 3 to 8. (15).

(i) Pages 19 and 20,—
omit lines 26 to 35, and 1 to 26
respectively, (16).

Mr. Speaker: Sir, the last clause
deait with import duties. This one
deals with excise duties levied on a
wide range of products. Just to show
how false and misleading is the claim
made that prices will not rise if the
duties are enacted, let me give three
examples, the examples of three
specific commodities to show the Im-
pact of the duties

Let us take furnece oil which is
largely used in manufacturing pro-
cesses, The stee] industry uses fur-
nace oil. It ig increasingly used to re-
place primitive forms of fuel as, for
instance, replacing coking coal for
blast furnace in steel-smelting shops.
The old 18th century method of firing
the blast furnace by coking coal is
now an out-dated and reactiomary
practice which s increasingly being
dropped in favour of furnace ofl,
which gives better results and, there-
fore lessens the price of steel. Now,
thanks to this excise duty that clause
26 seeks to levy, the steel industry
will be driven back to the use of cok-
ing coal in blast furnace and for steel
smelting in place of the more modern

*Moved with the recommendation of the President.
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fuel, thus going back to an out-dated
method or technique, leading to a rise
in the price of steel. One of the
Biggest things that we have to do in
India is to produce steel at an econo-
mic price which can compete with
world prices not only for our ownm
bencfit but if we want to develop ©x-
ports in course of time. And Yyet
something is being done in cold bioed
by a reactionary government which
drives the steel indusiry to use in-
ferior and costly fuel, raising the
price of the end product, steel, which
iz one of the main indices of our in=
dustirial growth. These are the men
who talk of increasing productivity
and taking the counlry forward. [
say they are the enemies of progress,
the encmies of the people, the enemies
of increased productivity, who cold-
bloodedly come to this House and ask
us to go back to out-dated and reae-
tionary methods which have been dis-
carded both in other parts of the
world and in our own country.

Let us take another product. unwr-
ought zinc, used on the manufacture
of spelter, Spelter is one of the main
ingredients in the manufacture of gal-
vanised sheets. Even the poorest
peasant needs galvaniseq sheets. He
needs them for roofing his hut, for
his cattle shed, for many other
uses. This scarce commodity, spelter,
bas mostly to be Imported. The ex-
cise and import duty on this product
will hurt all engineering works that
use zine, It will lead to a drastic
reduction in the production of gal-
vanised sheets and by leading to =
reduction in the production of gal-
wvanised sheets, it will send up the
prices of galvanised sheets to the peo-
ple in our countryside It will hurt
every agriculturist who needs galva-
niised sheets nceasionally for his use.
Here iz a second -xample of how our
rural economy, which we need to help
fs going to he demaged. They talk
about priority for agriculture and yet
they are going out of their way to hurt
the agriculturist by increasing the ori-
ces of the very products which al-
ready are too costly for the agricul-
turists.

In regard to this duty on unwrought
zinc | wish {o draw the atteuntlion of
the hon. Finance Minister to an alle=
gation that has been made in a tele-
gram that I have received that this
particular duty is a contravention of
GATT, the General Agreement on
Traae and Tariffs, this country hus
signed, to which it has put i's sig-
nature. I want the hon. Minister to
answer this point. [ cannot wouch
for the accuracy of this charge, but
it dne: appear to be plausible on a
reading of the telegram. The argu-
ment in the telegram is this. The Act
permity the imposition of a duty on
scheduled products. T would like the
hon. Minister io listen to this because,
otherwise he cannot obviously answer
this point.

Mr. Speaker: He must have got a
copy of the telegram.

Shrl M. R. Masanl: He should la-
ten to this so that he may tell me
where I go wrong.

The argument is this that GATT
permits the imposition of a duty on
scheduled products of one member

tion by th b nation
only when the latter does it to pro-
tect indigenous production against
unfair competition from other

pro-
ducing member countriecs who
subsidise their export and dump
them in that country. In other

words, {f this product were being
d in our try and was des-
troying our own Indian industry, then
GATT will permit us to imposs m
countervailing import duty. Now, tie
claim is made that we do not produce
unwrought zinc in this country at all
and that, therefore, this enabling pro-
vision In GATT does not entitle us to
levy an import duty on a product
where our production Is either negli-
gible or non-existent. That {s the
claim. What we have done in this

Bill is to circumvent GATT—that I»
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the allegalion—and that in order to
circumvent GATT and our interna-
tional obligations, we have first levied
@ bogus excise duly on non-cxistent
producy and then pretended to im-
pose a countervailing import duty to
balance against the excise duty. But
if there is no excise duty collectable,
becuuse nobody produces it, then, of
course, the countervailing import duty
is a fraud, This is the charge made
against the Government. 1 want the
Finance Minister ecither to accept it
and to drop this duty or to tell me
how thizs charge is wrong because a
claim is made that India has hardly
any production of unwrought zine
and, therefore, this could not be done.
Large quantities are imported from
Australia, Canada and other countries.
There is no evidence at all that any
of these countrics are subsidising the
export of unwrought zine to India
and, therefore, the GATT pro-
vision cannot be availed of. If this is
so—I1 say so subject to what the Mi-
nister has to say—then it would mean
Indin's fair name sbroad will be tar-
niched, Maybe, the Minister has u
reply and I am sure he will give it
I think, if we should know whether
or not this claim that this is in con-
travention of our obligations is cor-
rect.

Lastly, I would like to refer to the
duty on petrol and diesel. I received
a telegram from my own constituency,
from Morvi, yesterday. It says:

“INCREASED DUTY ON DIE-
SEL PETROL LUBRICATING
OIL AND MOTOR SPARE
PARTS RESENTED BY LOCAL
TRANSPORT OPERATORS AND
REQUEST ITS ABOLITION STOP
INCIDENCE OF TAXATION
HIGHEST IN WORLD STOP
NEW ADDITION WOULD MAR
TRANSPORT INDUSTRY WHICH

WOULD IMPAIR PACE OF NA-
T:UNAL DEVELOPMENT"

This is from Shri Balubha Jadeja,

Secretary, Morvi Maliya Bus and
Goods Transport Association, sent
from Morvi on the 20th instant. I

think this constituent of mine is per-
fectly correct.

The duty on motor fuel today, tak-
ing diesel as an example, is 400 per
cent of the ad valorem value of diesel.
Today already diesel is taxcd at 400
per cent, that is, four times of the
ad valorem cost of the product itself.
It is a most monstrous incidence of
taxation on a useful thing like diesel
oil which our transport and agricul-
ture require. We are treating it like
an cnemy instead of welcoming it as
a friend. This is the highest taxation
on diesel anywhere in the world to-
day before this Bill was brought mn
and yet we select this particular com-
modity to levy a further exrise duty
and import dutv. The effect of this
dutv will be to raise the taxation
from 400 ner cent of the ad valorem
value to 440 per cent. These ar. the
so-called negligible burdens that the
Finance Minister asks us to bear.
What will thia do®* The additional
dutv on diesel And petrol not  only
raises the cost of the transportation
which is obvious but it will raise the
cost of a'l commodities that are trans-
ported for instanre, foodgraing
brought to market or other thinm
that are being transmorted. It  will
alsg lead to unmemnlovment to the ex-
tent that it hitg the motor transnnrt
i'nc_lnslw which iz one of our rising
industries in Tndia. Tt will put peo-
ple out of emnlovment Further. there
are aoma Avnnrte which are carried to
ports like Romhav. Cachin or Gna hv
road transport.  In that wav it will
hit our exmorts also bv raising  the
prire of exnnrtg at the dock. Tt I8
golng to injure our exports instead
of encouraging them.

The Nationa] Coyncil of Applied
Economic research has, in one of ity
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reports, stated that diesel oil gives
40 per cent higher mileage than pet-
rol or any other fuel and yet [ am
sorry to say that the Energy Survey
Committee appointed by our wretch-
od Pianning coluaussion has come to
the conclusion that diesel should be
di.couraged and petrol should be en-
couraged and that petrol should be
discouraged and coal should be en-
couraged. It is a most disgraceful
report for any Government com-
mittee at this stage of our economic
development 1o maoke that we should
reverse the wheels of progress when
the whole world has dropped coal
for petrol gnd petrol for diesel that
we should fight diesel on behalf of
petrol and we should fighy petrol on
behalf of coal. These gentlemen, whe-
ther they arp of the Energy Survey
Committee or of the Planning Com-
mission, are trying to take this coun-
try backwards to the Dark Ages in a
technological sense and they  come
before us with these proposals which
are designed to injure our economy
because they have pgone bankrupt
Because our economic policies are bad
and they have brought this country
to bankruptcy at home and abroad,
they want to cover their bankruptey
by saving, “You should use less of

things which involve forelgn ex-
change.”
Sir, the hon. Member over there

quoteg Prof. Shenoy. It was like the
devil guoting scriptures. Prof Shenoy
is one of our flnest economists, thougn
like all people he is not admired at
home. He is the Indian economist
whose stock is the highest in economue
circles all over the West because he
is a sound economist compared to tne
charlatans utilised by the Planning
Commission. Since Prof. Shenoy has
been quoted, let me quote a few wise
points made by him He says:

“Continued inflation in the context
of a rigid exchange rate has consi-
derably over-valued the Indlan
rupee,  Simultaneously  there has
ensued an almost indiscriminate im-

port substitution, regardless of the
quality and cost of the domestic

output. Thiy development has becn
induced by policy messures—one
of the four major objectives of

planning in India is accelerated in-
dustrialisation—and by the pressu-
res of exchange controls and im-
port restrictions, Import gubstitu-
tion has extensive moral support
from the public and professional
support from the economists. It is
believed to help the balance of pay-
ments problem through ‘“saving”
forcign, exchange. Such import
substitution, which has progressed
for about a decade and a hall. has
produced a highly vulnerable struc-
tural imbalance in the Indian eco-
nomy. Production, especially in the
industrial sector, has been increa-
singly oriented to meet the needs of
the home market, now forcibly de-
nuded of imports. As a converse
of this development, production for
the overseas markets suffered a
complementary neglect. This neg-
lect is evidenced by the failure of
the traditional export industries fo
grow fast enough to capture Tndia's
rightful share of the vastly expand-
ed world trade in them. Though
the 1 facturing ind have
grown rapidly, the exports of manu-
tacturers, impcded by cost and
quality, have not compensated for
this export lag......"

rics

Then, later on, in the same article
ha goes on to say:

“Power and patronage grow with
the magnitude of plan investments.
This may have had something to do
with the rapid accelerafion in the
size of each succeeding plan, the
fourth plan being about six times
as large as the first plan. Devalua-
tion of the rupee to the equilibrinm
level may reduce to rero the market
value of the import lieences. which
constitute the biggest portfolio of
political patronage......" ’ b

My hon, friend Mr. Khadilkar will
understand why ths Finance Minister
cannot go in the direction In which
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the hon. Member pointed because this
will not help the New Class to line
its pockets, the New Class sitting
there and its business accomplices
outside, the black-marketeers, with
whom they fratcrnise. Let me quote
Turther:

“So long as the ill-effects of cur-
rency over-valuation on the balance
of payment; continue to be covered
by foreign aid, the reluctance to
devalue to the equilibrium is apt to
continue.”

I may tell my hon. friend that if he
wants to sit at the feet of Prof.
Shenoy, he eould not do betler. But
it is no good his picking out one er
two sentences out of contexi, Let him
imbibe his whole philosophy. I :nen-
tion this only for the benefit of my
hon. friend there.

Shrl Khadilkar (Khed): 1 would
like 10 say one word in reply to what
my hon, friend Shri M. R. Masani has
said. 1 had quoted the well-known
economist. Of course, he is propaga-
ting a philosophy of economics which
is all the time supporting the private
sector. So, I do not want tp stand
by his philosophy. The quotation
that I had given related to the fact
about how illegitimate gains were
being made and an attempt wag being
made here to mop them up,

T do not want to support the theory
of devaluation which he is propaga-
ting, nor would I like to subscribe to
the conclusions in the article that
ultimately this will hit at savings So
far as that question is concerned, 1
.do not want to say anything further.

But, so far as the other factors are
concerned, 1 would like the Finance
Minister to give a second thought to
some of them. For instance, I want
him to glve a second thought to the
questlon of ralsing tariffs on petrol
and petroleum products. I am con-
nected with a very big organisation
of small operators In the Western
part of Indla, with & membership of
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10,000. They are all individual opera-
tors and they are carrying on their
trade. Their organisation has written
1o me that have worked out how the
whole thing will work in practice;
they have writlen to me that every
operator of a transport truck will
annually have to pay gbout Rs. 3,000
to Rs. 4,000 more because of this new
increase in tariff and the scarcity of
spare parts and the higher priccs of
the spare parts. As my hon. friend
Shri M. R, Masani has said it will
affect the transport of foodgrains, the
transport of vegetables to big cities
and also trasnport from the docks. Se,
it will ultimately add to the price-
level, particularly, the price level at
the common man’s level; his life
would be further corroded hecause of
these imposts.

The other day, one of the Ministers
in West Bengal had caleulated and
said openly that these imposts would
cost Hs. 12 lakhs more annually, so far
as the citv traffic in Calcutta was con-
cerned. So, I would like to appeal
to my hon. friend the Finance Minis-
fer to give a second thought to this.
T have also given some thought to this
matter, and ag Shri M. R. Masani has
said, petrol and petroleum products
have been continuously taxed during
the last sn many years, and whatever
be the concessions given by the
foreign oil companies or the discounts
in the foreign markets, not even a
paisa of it is passed on to the consu-
mer. So, this aspect must be very
earefully econsidered.

There ls another aspect regarding
kerosene. [ dp not know whether the
hon. Minister while making his pro-
posals hae taken into consideration the
thinking in the Ministry in " charge
of petroleum products. Inferior kero-
sene is now being used as a subatitu-
te for high speed diesel oil. The for-
mer Finance Minister had said that
inferior kerosene was a poor man's
tuel.” That is no longer correct In-
ferior keroseng is not available now
in a grocer’s shop; you can get it only
at the pump. That is being used by
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the transpori industry on a large
scale, Thus, the concession is being
abused now. But there is one thing
that must be borne in mind. Today,
we are exporting petrol at a very low
price. I want to know from the Fin-
ance Minister what the economics of
dieselisation is. Dieselisation is good
in the Jong run. But we are paying
through our nose for importing diesecl
oi; at the same time, we are export-
ing petrol at a very Jow cost, because
the international market price is at a
low level and we are producing more
prtro] today. So, I would like to know
why the hon, Minister has not given
some thought to it. Inferior kvrosene
on which duty is very much low and
is almost negligible is now being subs.
tituted for high speed diescl oil, with
the result that the concession is being
abused, because of this.

The most important thing to which
I would like to draw the attention of
the hon. Minister, and on which 1
would like to appeal to him is this.
As he has said in his speech, the price
level has almost reached the optimum
level and the index is 185 or so. So
far as kerosene is concerned, in India,
80 per cent of the poor people use it
for illumination or lighting, and only
10 per cent use it as fuel. Keruvsene
has reached the common man today.
In fact, in the villages, if a person
happens to have a kerosene stove, he
considers himself to be a little more
advanced in culture. But with the
present impoats I think that his family
budget will be absolutely upset. As
I have already pointed out, the tra:is-
port costs will naturally have to be
borne by him ultimately; he will have
to bear the increase when he goes
from one place to another, and also
the increase In the prices of the com-
moditiey which he buys, because some
element will enter there also. Apart
from this, I feel that this will touch
directly every consymer, and partl-
cularly the poorer sections of cur
society whe depend on this kerosene
or illumination and glso to some ex-
tent for fuel purposes. ‘Therefore, 1
would appeal to the hon. Finance Min-

ister to reconsider this part of the
additional tariff so far as kerosene
and petrol sre concerned. 1 would also
request him to take into consideration
the cconomica of dieselisation.

I would also like to point gut that
at the present juncture the transport
industry is not well organised in this
country. Individual transport opera-
tors are plying their trucks in many
places. But the number of people
who own some fleet is very smal.
These individua] operators will have
to stand competition from these fleet-
owners and others. Therefore, the
transport industry will be hit by these
imposts very much. Already the taxa-
tion is very high, and there is 3 com-
mittee appointed to go into the pre-
vailing taxation on the transport in-
dustry in this country. At this junc-
ture, to put a further burden on the
transport industry would not be pro-
per because thercby we would be pul.
ting a burden also on the common
consumer as a result of which his
gencral standard of living and his well.
being would be further corroded and
it would be a great blow to him.
Thercfore, I would appral to the Fin-
ance Minister to reconsider this posi-
tion.

Mr. Speaker: Shri N. Dandeker,

Shri Raghunath Singh (Varanasi):
There is the other wing of the trans-
port industry, mamely shipping. My
hon. friend opposite has spoken only
about one part of it.

Mr. Speaker: | have called Shri N.
Dandeker now.

Shri N. Dandeker: There is a curi-
ously inverted progress that we are
making in the matter of growth of
Indian industry. The whole exercise
over the past ten or fifteen years has
been towards the end that a great deal
of industrialisation In this country
might take place, that a great deal of
diversification of industry might also
take place and that increasingly, of
the gross national product, more and
more might be industrial goods of
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various kinds, That was the main ob-
jective. But the curious thing is that
the oppusite objective in terms of
fiscal policies appears to be that the
faster these industries grow, if they
grow at all, the more should be the
burden of excise duty and taxaticn
impuscd on them, It seems odd to me.
1 can understand to a certain extent
that revenue should also bencfit at
low rates of excise duty, because the
imposition of revenue duties is a nor-
mai concomittant of growth of the in-
dustrial part of the gross national pro-
duct in this country. But to look at
the process as if it was something un-
desirable and, therefore, to impose
upon it savage excise duties of a
character where rcvenue becomes the
more important thing than industrial
development seems to me to be an ex-
traordinary inversion, gn extraordi-
nary contradiction in terms which ap-
parently everybody appears to accept.
T just do not understand this as a
general proposition how on the one
hand one can say ‘I wani g wide and
diversified industrial growth', and at
the same time, the more wide and the
more rapid that growth, one could
also say 'l am going to slap on heavy
excise duties on these people’. Con-

quently, the benefit of growing
industrial production in terms of a
large variety of products at low prices
tp the consumer is never going to be
in sight so far as I can see. That js
the first general comment | ‘would
like to make.

13 hrs.

The second general comment is
about a furlher intensification of the
same kind of thinking. On the one
hand, we go on talking about the
need for technological progress. Every-
body keeps on talking to everybody
down to the poor little peasant and
saying, "Why don't you adopt the
more developed technical processes?
Why don't you do this, why don't vou
do the other?, a whole lot of things
where everybody would imagine that
the one thing, Government is anxious
to secure at any price, |g rapid techno-
‘ogical changes. Now, one of the most
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rapid technological changes occurriug
in the world today is in the use of
power, not merely in the use of power,
but in the reneration of jt. Coal is giv-
ing place to furnace oil; furnace oil in
certain places giving way to diesel oils,
and they in turn are substituted by
vetroleum and so on, A tremendously
rapid growth of not merely the total
power content of the industrial effort
is taking place, but also the character
of the power generation is changing
the world over.

What are we trying to do here? We
are rying to say, ‘No, no; thig i ter-
rible; we must not go so fast with all
this. We must revive coa) at the ex-
pense of furnace oil; we must revive
furnace oil at the expanse of some
more superior fuel and so on'. We are
at the same time talking of going
backwards and forwards in techno-
logical termg that do not make any
sense whatsoever,

The third general comment 1 would
like to make is that it is sstonishing
to suggest that to draw something like
Rs. 52 crores annually out of the ceo-
nomy by way of these additional
excise duties is not going to affect
the price level at all, or that it shou'd
not affect it more than 3 or 5 per cent
or some such figure. It is an incre-
dible proposition, In the first place
everyone of these excise duties, in so
far as the various types of fuel are
concerned, wil] descend upon the con-
sumer within three months, some of
them within a8 week, and there is no
gelting away from jt that it will de-
scend ypon him in terms of the fuel
he uses, in terms of the transport he
uses, in terms of the various other
purposes for which he, in the first
place, directly uses power or fuel in
one way or another, A whole lot of
electricity concerns are going to be
affected and they are going to put up
their power rates and so on. Second-
ly, to suggest that these other im-
posts, on steel, pig iron, iron and steel
products, copper, zinc and many pro-
ducts, are not going to descend upon
the consumer sooner or later—very
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likely sooner than later because of the  gppy qv | qry 3@ & f5 ¢ 3wy
economy of shortages that exists—is P ) )

certainly to talk something to g lot of 90 ¥HEN IONA FAH LI T IR
gullible people, most -of whom [ know & ORI T I WA AT WT @)
sit on the other side. They secm al- SR frfarey Mga uedl awg dAd

ways ready tp accept this contention. .
I would suggest 1o the Finance Minis- & % ¥red fofm »{w #{x amia

ter, so r.f!ur ag carrying ];Ln. propa.als #t wr 2 wpew ol O e i
in this House is concerned, that every . R F
six months he can go ahead with more e T'Tf AT € | u-u_'mq mals
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road dutifully and, if I can say 50,
religiously, because I want to know
what light ig there on the other side
of the hill. But I find that most of
these things are, I shoygq say, propa-
ganda rather than sound economics,

Of course, I do not stand to justify
whatever the Planniug Commission
does. I think nobody has said more
harsh things about the Planning Com-
mission than I have done, And if
there is need for it, I will say harsh
things in fulure also because I know
that the Planning Commission has be-
come a kind of out-of-date thing.
Anyhow, that is not the point at issue
here.

When I look at this clause, I find
one thing. There is what you might
call piecemeal development, there is
what you might call integrated deve-
lopment; there is what you might call
piecemeal taxation gnd there ig what
you might call inlegrated taxation.
Now, if I understand it aright—1 am
A Very common man with less than
common intelligence—] must say that
the whole of this clause is a piece of
integrated flnancial taxation, In other
words, it i3 a house built of so many
bricks. If you remove one brick, I
think the whole house falls.

My hon, friend over there produced
a telegram he received from one of
his constituents. I am very happy that
he is so much in touch with his con-
students. 1 do not know whether he
will ch that consti y next time
or will stick to it. But the fact of the
matter is that Punjab is known for its
transport industry. I think the Pun-
jab leads the whole country in the
matter of the transport industry, In
Punjab in my constituency, there are
o many private transport units ope-
rating. The Punjab Government also
run buses of that kind.

Victor Hugo said—he was in love—
“to raise one gbject to the position of
God and to reduce the whole universe
to one man, this is love.” I think this
is what my hon, friend Shri Masani
hag done. Hg has reduced the whole

thing, the whole transport problem, to
his constituency. I can understand
how much he loves his constitucncy
and how much he loves this private
transporter who has sent this telegram
to him, My feeling is this, There is
no doubt about it that these duties
have been raised, there is no doubt
about it that the navy will be hit hurd
as my hon. friend says, Whatever we
do, the navy is going to be hit hard
acvording to Shri Raghunath Singh.
We do not know what we should do.
But I feel that this whole thing  has
becn done in 4 particular contex!, the
context of our balance of payments
position, the context of our defence
expenditure. the context of our diffi-
culties in other fields, Now, if you
want to remove the duty on one thing,
I do not know why you should not
remove the duty on other things also.
Therefore, I feel that in the interests
of flnancial neatness ang tdincas,
financial equality and financial integ-
rity, the whole thing should stand as
it is.

The Finance Minister has beey wvery
susceptible to the appeal made by my
hon. friend Shri Khadilkar who re-
presents a union of transporl workers
consisting of 10,000 members, My God,
1 thought he would say ten lakhs or
one lakh. On such a small basis to
come to such a big conclusion I think
is a kind of fallacious thinking.
Therefore, | think that if the Finance
Minister thinks that without dislo-
cating the financial structure of this
country which he has in view by bring-
ing up this second Finance Bill, he can
give them any concessions, he may do
s0, but' my feeling is this that nothing
should be done piecemeal, because
the moment we start doing things
piecemeal in the interests of this in-
dustry or that industry, in the in-
terests of this propaganda or that
agitation, T think our whole house
collapses. Therefore, 1 would submit
that the whole houss collapses H this
Clauge 28 in taken away, Since finan-
cial urgency d is it, it should
stand intact and not be meddled with
or trifled with
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Shri K. D. Malaviya (Basti): T wish
1o take this opportunity of drawing
the a'tention of the Government to
the situation of petroleum products
which faces us now, and which we
cannot ignote.  Ii is with regard ‘o
the absence of a fuel policy. The
Government should fix the prices of
various items of fuel by putting them
all into one basket.

T quite agree with my hon, friend
Shri D, C. Sharma that we have so far
been following a  picemeal policy
of taxation for certain items which
fall within one group, such as petro-
leum products. This piecemeal policy
has been followed for some time to
the disadvantage both of industry
.and of the production and consump-
tion of petroleum products in  the
country,

We have an almost inexhaustible
source of coal, lower grade and second
grade. The programme of production
of coal has received a setback because
our emphasiz on consumption of pet-
roleum prolucts had been of a plece-
meal character, The prices were
goverened more by the desire of col-
lecting revenueg thap of creating an
integrated fuel policy. Such a policy
alone wi]l guide the prices of the en-
tire petroleum products and coal in &
proper manner,

T am of the view that in our deve-
loping economy we should, so far as
i is possible, encourage production
of coal, whether it ig in the public
sector or private sector. It can be
done only When there is a  margin
of profit for those who produce it It
is known that the coal industry is not
making much profit for the producer.
Therefore, I suggest that the entire
taxation policy, which is today based
on individualistic  considerations,
should be put into one basket and &
fucl policy should be devised by which
coal consumption it also encouraged.
Wherever consumption of certain
petroleum products have been stabi-
lised for instance, diese] and furnace
oil in coasta] shipping, light diesel oil
somewhere else, kerosene in the

countryside etc,—they should be en-
couraged, and the prices should be
pooled so that the loss on one could
be made up by the profit on the other.
If coal is also bracketted with other
fuel, T am quite sure that the re-
venues will not be adversely affected.
The pressure of prices will also not he
felt by the consumer,

Today, unfortunately, the price in-
crease in kerosene is having its bad
effect in the countryside. I am not
particularly opposed to the idea of a
little increase in excise duties because
I know that it is infinitesmal fraction
of the entire price structure, The
black market price of kerosene how-
ever Is creating havoe, There s
imbalance in distribution, Govern-
ment is not doing anything to regula-
te distribution and they cannot escape
the blame by saying that they have
handeg over the distribution to the
State Governments and individual re-
tailers and therefore they are not
responsible for this price market.

I suggest that the Government ap-
points a high power committee to
work out a fuel policy in regard teo
prices and production, which will ulti-
mately go to encourage Industrial pro-
duction as well as assure healthy con-
sumption of ofl,

Shri T. T. Krishnamachari: ‘This
being the last clause, it is natural that
hon. Members opposite increased the
emphasis of their opposition. My hon.
friend probably had an  unpleasant
evening or a difficult morning, he is a
little more vituperative than usual, but
1 do not propose to take up anybody's
cause, of this economist or that eco-
nomist. You can praise one, but you
need not condemn the others. I have
no doubt that the economist that he
has in mind is a good man, that he is
an efficient man internationally known
or not I do not know, but there are
also other good men. I do not know
why others should be charlatans
merely because you have got to praise
one. 1 can say that the hon Member
there iy &n excellent man, but that
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does not mean that the other people
have all to be blackguards. They are
not.  Anyway, that is by the way.

A lot of eloquence naturally came in
regard to this ugly Government, with
its policy of grinding the poor who
are wailing for deliverance. 1 do
not know if some people are going to
Pray as they did for the Gitacharya to
appear, because he is supposed to
come every yuga. Maybe something
like thai might happen. But let me
deal with the comparatively insignifi-
cant points which 1 have been trving
to press. There is one fact which has
to be recognised in regard to  oils
and that fact is that our local produc-
tion is comparatively small, We have
to import a considerable quantity of
oil. My hon. friend Shri Malaviya
mentioned this, The fuel policy,
the pricing policy and the distribution
policy hag got to be evolved, As he
also pointed out, while the additional
cost per bottle of superior kerosene
might be negligible, the price at which
it sells is something much more. I
do not mind telling the House a story
it 1 can. When | was comparatively
free, T was walking along the road
one evening. An old man attracted my
attention because he had a long step
and swinging arms. Then he passed
me and came back again and said to
me: you are TTK. I said, I am  the
fellow, He showed the bottle of
kerosene, it wag tieq with a siring,
and he snid: see thiz. “What do you
want me to see”. “What is there in
the bottle? “In the bottom, two
inches of water” I told him and asked
him, "why did you buy it I ean-
not help it; I have got :o light my
lamp at home; I have not got electric
light like you people and the man
there says, take it or leave it " It is
true; it has happened. From the dis-
tributive angle we are not serving
the people as we ought to. The man-
ner of distribution of these products,
glving it to big companies who in turn
give it to their owp contractors who

agaln adulterate it besides charging’

high piiee gomething that has got to
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be remedied and remedied  soon.
While T agree that all duties are wrong
and if I can remove them I would
like to, the actual effect of these in-
creases statistically makes it look
absurd. Of course my hon. friend will
say that the statistics is all wrong.
There may be some statistician who is
a paragon; everybody else happens to
be a blackguard. I have been told
that in regard to transport of goods
the normal freight charge per ton
kilometre is about ten paisa; the in-
crease in duty would be 26 paisa;
therefore the increase is 0.26 per cent
The normal charge for passenger
kilometre is three paise; somelimes it
is more; the increase will be 028
paisa, Therelore, it is one per cent.
Of course jt is quite likely that some-
body would say: how could I add one
per cent: I would add one paisa. T
do not say that it js not possible.

The vther ooint that was made was
in regard to the GATT bound item. 1
am told by experts that this does ro*
foul pur agreement because we have
a small production

Shri M. R. Masani: How much?

Shri T. T. Krishnamachari: Mr.
Masani might understand that  the
consideration is not what the pro-

duction is; the conzideration js whe=
ther it fouls the agrrement. Produe-
tion might be infinitesimal: it may
be small. But there is production on
which you can have a Autv. In any
event [ am told that GATT specifi-
cally permits levying counterveiling
duties equa] to excise dutles.

In repard to  furnacs oil, I have
been told that we are going back to
the old days. I do not know, prehaps
five qr gix births hefore when | was
living in a cave. Mr. Masani i found
of quotingg [ have here a  letter
written bv a person called Higginson;
Colombo Plan Fuel Efficiency Expert,
National Productivity Council to the
Times of India on 27-8-1085. It iz &
long one and T do not want to take
the time of the House by reading the
whole of it:
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“From my own Dosition, that
of a specialist in fuel efciency
brought to India to advise Indian
industry on fuel economy, I can-
not but say that in some ways
the heavy duty may be of final
benefit to the management of in-
dustrial premises. Indian indus-
try is too complacent concerning
the amount of waste of fuel and
of heat which occur: in almost
every factory in the country.”

He concludes,

“If the new lax makes indus-
try think about fuel oil. then the
tax will be most beneficial both
to the finances of the country and
to the running expenscs of vir-
tually every mill or factory
which uses fuel oil. The point
of the tax is that it hurts most

those who waste most and is
thus in my opinion quite the
right thing.”

1T mean that you can quote opinions
ag you can say thing: also. It is pos-
sible. I heard a story, when | was a
student; a professnr of mathematics
went to Irelang angd stayed in a
house, Somchow the landlady did
not Jlke him and she started being
vituperative. The poor man dig not
know what to say. Finally, after ten
minutes, he useq all the geometrical
and algebrical terms like isoclinic
triang'e and rhombus. rhombi, and
finally she ~hut up. I 4o not think
I can produce so much of that language
for my hon. friend Mr Masani.
May be, I can speak in a lanZunge
which he does ont know, the Telugu

languapge ix a beautifu] lancuage,
even an abuse in that languapge is
sometimes beautiful and Mr, Ranga

knows it. You can probably usc it
but that is not the purpose here.

My hon. friend Shri Raghunath
Singh who has goy responsibility for
the development of shipping men-
tioned this point; I could say that
thiz matter was discussad, I could see
the disadvantage that custa) shipping
iz placeg in while the torelgn ship-
ping gets the bencfll of rebate in ex-

ise duty. 1 have promised to have
that matter examined ang I do hope
we will be able 1p d5 something
rbout H.

| am very grateful for the support
that T had from friends un this side,
the very valuable support from Prof.
Sharma. He said about the idea of
an integrated picture. Of course it
is. If anything goes wrong and we
find that something has to be done,
we will do it if it is necessary and
desirable. But the major point you
have to think of is this. There is
the question of transport. I am
somewhat old fashioneq for two rea-
sons probably because | am go wedd-
ed to this Government and its poli-
cies. 1 hope my hon. col'cague the
Railway Minister will not be offend-
ed. | feel that one of th, greatest
assets that we have in this country
is the Railwavs and il is to be sup-
porteq and it has to do better. In
fact one of my friends pointed out
to me: the Railwavs are using dierel
oll in a greater measure. It is 1o be
watched. What we are doing is that
in certain regions where the freight
that is taken up by coal is very high,
we use diesel oil. Maybe we have
to think about it egain. Of course
diese] transport so far as the rall-
ways are concerned takes a much
bigeer loag than the normal steam
locomotive. It may perhapy be
cheaper to have electric Jocomotives
if we can hava electricity. The'e
arfe matters which are being consi-
dered al] the time. ] cannot escape
the freling that while the Railways
in this country are not fully used we
have to put some check on the modr
of transport which involves anly one
thing, heavy expenditure of foreign
exchange. ‘These considerations are
before us and if changes are necers-
sary they will be made. But for the
time being. statistically T can say that
it does ont affect. In reality, how-
ever, a* my hon. friend Mr. Malaviva
mentioned, the consumer is not only
cheated and made {o pay a higher
price but also getg things of bad
quality such as water being mixed
with oil T feel therefore, thai the
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negative attitude of my hon. friend

“Opposite cannot pe accommodated by
us,

Mr. Speaker: The question is:
Page 19. line 2, for “Eighty",
substitute “Ninety", (3).
The motion was adopted.
Mr, Speaker: The question is:
Page 18, omir lines 30 to 38
(14)
The Lok Sabha divided.

Shri Krishnapal Singh
The indication on the panel shows it

Mr. Speaker: Does he say that he
pressed “Ayes” and something e'se
is shown?

SBhri Krishnapal Singh: Yes Sir.
Mr. Speaker: It may be noted down.

The Deputy Minister in the Minls-
try of DIrrigation and Power (Shrd
Sham Dhar Misra): I could not vote;
I was on another seat,

wrongly.

Division No. 11)

Alvares, Shri
Aney, Dr. M.S
‘Bade, Shri
Badrodduis, Shri
Tiheel, Shri 1" H.
Buts Singh, Shri

Dandeker, Shri N, °
Giokarsn Prasad, Shri
Liulshan, Shri

Hanedu, Shri Subodh

Alve, Shri A8,
Hubunath Singb, Shri
Barman, Shri P.C.
Rarus, Shri R,

Batarns, Shri

Bhagat, Shri B.R,
Bhagwati, Shi

Bhanu Prakash Singh, Shn
Baroosh, Shri P.G.
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotans
Chandrabhun Singh, Shri
Chandriki, Shei
Chaturvedi, Shri $.M.
Chavan, Shn Y.B,

D, Shri B.X.

Dass, Shri C.

Dey, Shri 5K,

Dineth Singh, Shri
Dixit. Shri G.N.

Dubey, Shri R.G.
Drwivedi, Shri M.L.
Gahamari, Shri

Guirsj Singh Rao, Shri

(Jalesar):
Mr. Speaker: That may also be
noted.
AYES 13.36 hrs.
Himmarsinhli, Shni Rangs, Shri
Kamath, Shri Harl Vishnu Reddy, Shri Marsimha
Kepur Singh, Shri Sen, Dr. Ranen
Koy, Shri Shastr, Shri Prakssh Vi
Lakhmu Bhewanl, Shei Solanki, Shri
Lirnaye, Shri Madhu Tan Singh, Shn
Masani, Shri M.R. Trivedi She UM,
Misrs, Dr. U. Utiys. , Shai
Muzsflar Hussain, Shei Warior, Shri

Mair, Shri Vasudevan
Ombkar Sinh, Shn
Ram Singh, Shri

NOES

Harvani. Shri Ansar

Yasbpal Singh, Shri
ywdhvir Singh, Shri

Hem Raj, Shri i
Igbal Singh, Shri Mchrotrs, Shri Braj Bihari
Jadhav, Shri M.L. Mehts, Shri Jasvamt
Jamir, Shri 5.G. Minimats, Shrimati
Joshi, Shrimati Subhdrs Mishrs, Shri M.P.
Jyotishi, Shri J.P. Mohammad Yusuf, Shei
Kanksabai, Shri More, Shri K.1..
Kappen, Shri More, Shri 5.5
Kehihing, Shri Rishang Mukane, Shri
‘Khanea, Shri PK. Muthiah, Shri
Kindar Lal, Shri Maakar, Shri P.5,
Koulalgi, Shi HY Muysr, Dr. Sushils
Worishna, Shri MR FPaliwal, Shri
Krishoamacharl, Shei T.T Pande, Shri K.N.
Lalh Sen, Shri Pandey, Shri LS.
Laxmi Bai, Shrimati Pandey, Shri Vishws Nath
Masbrab, Shri Paana Lal, Shri

Sultan, Shri
Malyviys, Shri K.D. Patil, Shri V.L.
Malbotra, Shri Lader |. Pattabhl Raman, Shri C.R.
Manen, Shri Pestap Singh, Shri
Magtri, Shri D.D. Raghunath Singh, Shr
Marsodi, Sk sl Bahachur, Shn
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Raju, D B,
Ramanathan Chettiar, Shii R,
Rane, Shri
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Shastri, Shri Lal Bahadur

Shree Naryan Das, Shn

Shukle, Shri Vidys Charan
inh Singh, Shri

Rao, Shri Krish

Roy, Shri Bishwanath
Sedhu Rem, Shri
Saha, Dr. 5, K.

Sahu, Shri Rameshwar
Saigal, Shri A. 5.
Swmants, Shri 5. 7 .
getysbhama Devi, Shrimati

Soy, Shri H. C.
Subbaramen, Shri
Subramanyan, Shri T,
Sumat Prasad, Shri
Swamy, Shri M. P.
Swaren Singh, Shri
Tahir, Shri Mohammad
Tiwary, Shai K. N.
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Tuls Ram, Shri
Tyagi, Shri

Ulikey, Shri

Varma, Shri Ravindra
Veerappa, Shri
Verma, Shri Dalgovind
Virbhadra Singh, Shri
Vywy, Shri Radhelsl
‘Wadiwa, Shri

Yadah, Shri N, P.

Sharmas, Shri D. C.

Mr. Speaker: The result of the
division is as follows:
Ayes 35; Noes 108,
The motion was negatived.
Mr, Speaker : 1 shall now put

Amendment Nos, 15 and 16 to vote,

Amendments Nos, 15 & 16 were put
and megatived.

Mr. Speaker:

“That clause 26, as amended,
stand part of the Bill",

The motion was adopted,

The question is:

Clause 26, as amended, was added to
the Bill.

Mr. Speaker; The question is:

“That the Schedule stand part
of the Bill."”

The maotion was adopted,
The Schedule was added to the Bill,

Clause 1, the Enacting Formula and
theTitle were then added to the Bill.

Shrl T. T. Krishnamachari: | move:

*“That the Bill, ag amended, be
passed.”

Mr. Speaker: Motion moved.

“That the Bill, ag amended, be
pasged "

Shri N. Dandeker: Mr. Speaker,
8ir, 1 rise to oppose the motion that
the Bill as amended be passed and
I do =0 mainly in relation to those
objectives of the Bill which are set
out in paragraphs 10 ang 11 of the
1073 (ai) LS—6

Finance Minister's speech of August
19, mainly that is to :ay, the objectiv-
es concerned with problems of foreign
exchange and the balance of pay-
ment position. This Bill ostensibly
had three objectives as set out in the
speech of the Finance Minister on
the 19th August,

13.37 hrs,

[Mr. Depury-SPEARER in the Chairl

In the first place, it was to produce
a certain amount of revenue both for
the current year as well as for the
years to come, Se.ondly it was hoped
that this Bill, would be having a con-
trolling effect on the rising level of
internal prices. And thirdly the
objective was tp flvourah!y‘nﬂﬂ't
our balance of payment position.
The first {wo aspects have been dealt
with at some considerable length in
the earlier speeches. I was walting
to see whether the Finance Minister
would deal at all with the foreign
exchange effect of this Bill, but 1}
regret lo say that cxcept for some
rflumhling about the import substitu-
tion ang the necessity for promoting
exports and so on. there was no co-
Rent argument as to the precige way
in which this Bill would be concern-
cd with the major problem of the
per-istent and growing imbalance in
1he balance of paymentg that is facing
the country today.

This is not the oecasion on which
one should go into the merits and
qemerits of devaluation, and T would
like to say at once, right at the out-
set that | am not satisfled that this
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is an opporiune moment for devalua-
tion. Dewvaluation would pe a major
surgical opeartion not to be accept-
ed unless it is inevitable. Having
said, however, that 1 do not consider
this to be the proper occasion to go
into any great detail about the speci-
fic merits or the demerits of that
operation, J woulg like to say also
that there is nothing in the policies
of Government during the whole of
this year so far, nor in the projected
policies of Government that give any
indication or any satisfaction or any
reason to hope that those policies
will be such a; are calculated to im-
prove our balance of payment posi-
tion at all. Indeed, Sir, the only
thing that the Government seems
trying to do, the only thing it is
striving for, is to postpone the evil
day until after the general elections.
In the meanwhile, all the mistaken
policies of  Government—fiscal,
monetary and general economic poli-
cles,—would continue to be main-
tained and pursued with an obstinacy
that is really incredible. Therefore,
1 would like to say further that if
these are the policies thay are to be
followed. and if all that is happen-
ing is merely designed to postpone
devaluation, then that remedy later
would be far worse than te accept
the operation now. 1 would suggest
that the House must seriously censi-
der even at this stage whether this
Bill is at all adequate for one of the
maln purposes for which it was sup-
posed to have been broughy before
this House,

I accept that criticlam of that kind
does involve two responsibilities. It
involves the responsibility firstly to
indicate or at any rate to accept that
there must be some other practical
alternatives that could be formulated
and adopted; and secondly the res-
ponsibility to undertake to show what
such an alternative policy could be, I
accept these responsibilities and I would
like to spend the next few minutes
In trying to outline in my own hum-
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ble way what I conceive to be a po-
licy' that could be adopted with some
reasonable prospects of getling our
balance of payment position under
control and thereby, not merely posi-
poning devaluation, but making it
quite unecessary.

The policy that I have to recominend
can be divideq into two parts—(i) it
seeks to isolate and immediately to
apply those beneficial elements of the
cure which devaluation itself would
force upon us, while rejecting those
other features of this drastic opera-
tion which would impose intoierable
burdens; (ii) on the other hand it
cndeavours to initiate at the same time
some basic Lreatment so as not to ag-
gravate, but to glleviate and if pos-
sible to liquidate the present situa-
tion, which can only be described as
a situation fraught with the almost
compelling necessity of resorting to
devaluation,

Approaching lhe problem in this
fashion, the imediate fiscal and mone-
iary measures required would be a
not altogether wunpleasant mixture.
Three of them are concerned with the
importing end and go together. They
require the first place; a selective, but
drastic inhibition of imports, such as
thut contained in clause 25 of this Bill
but to which I was opposed merely be-
cause as an isolated measure it was the
wrong end of the stick to begin the
process from. My opproach does in-
volve a selective and drastic inhibi-
tion of imports; but at the same time
it also requires the immobilising of
currency to somg cxtent. 1 suggest,
therefore, that the first part of the
rlause namely, the inhibition of imports
shou'd be brought about, in the same
way as by devaluation, but by a
structure of import duties selectively
arranged, more or less on the lines
proposed in this Bill, so that il serves
the general function of devaluation
without affecting grievously those es-
sential imporis that we would still
like to have at not unduly high prices.
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The second part of this remedy,
which is entirely and totally absent
trom the Bill before the House and
concerning which there are no propo-
sais before us consis:s in blocking ‘n.o,
if I may so call it, an “anti-detlation
account”, the entire additional revenue
resulting from these duties, if Lnese
duties are really and honestly intend-
ed as an alternative to devaluauon. One
ui the important consequences of dc-
valuation, properly so called, s not
mere.y that it puts up the cost of the
imported goods across the board, 10
the extent and in proportion to the
devaluation that you may have accep-
ted, but that at the same time, what
happens is, that such imports as do
come in despite such increase in their
value, extinguish additional currency
proportionately to the extent of .he
devaluation. In other words imports
after devaluation result in the com-
plete elimination from circulation of
larger quantums of egquivalent cur-
rency at the new rate of exchange.

Hence if clause 25 of the Bill, which
this House has been pleased to pass
is to have any effect whatsoever as
an anti-devaluation device and not
merely as a device for postponing
devaluation, if it ig to be something
like a practical substitute for devalu-
ation,—I suggest that the entire in-
creased revenue resulting from thcse
additional duties must be frozen com-
pletely into an anti-deflation account.
This account is to be drawn upon only
for one specific purpose which I <hall
presently mention; but meanwhile,
it ghould not to be drawn upon or
used for any other purpose, neither
for current revenue purposes—as in-
deed the present intentlon is—nor for
investment in government securitics
a'ls PL 480 counterpart funds about
which 1 had something to say during
the course of the last budget discus-
sion, nor even for ways and means
advancey to Government.

The third element on the import
policy side which s essential if de-
valuation fs not to be resorted to, lies
in the field of Rupee Payment trade.
1 had occasion somedays ago, in the

vourse ui the debate on the no confl-
dence motiun to say svmetning about
ule evig of rupee payment trade, [
would like on this occasion (o pul
torward my views in a more positive
way. 1 suggest lirst that export earn-
ings in the Hupee Payment trade must
precede import commitmenly in the
Hupvee Payment trade. At present it
is entirely the other way  round,
Secondly, importg in the Rupee Pay-
ment (rade must be very substantially
less than exports, the difference to be
utilised for payments against invisible
imports from Rupee Payment coun-
tries and for payment of our foreign
Rupee Debt and interest thereon to the
Rupee Payment countries. Thirdly,
the expenditure in India by the Rupee
Payment countries out of their moun-
1ling rupee balances out of this trade
should be rigorously controlled, in the
same way as the expenditure in India
of the US Government out of their
PL 480 counterpart funds is today
rigorously controlled in consullation
and agreement with that government.

So much for the three essential
clements in so far as the import end
of the problem is concerned. I would
now like to say a word or two about
the export end. Two more [ngredi-
ents of the mixture have to be appli-
ed at the exporting end, sirongly to
stimulate the traditional exports, with-
out incurring the risk of diminishing
the free foreign exchange earnings
One of the apprehensions concerning
devaluation, among many others is
that while it may have the necessary
effoct—import-wise as wel]l as curren-
cy-wise in relation to import.—there is
no guarantee, there {s indecd some
apprehension, T believe, that so far ms
exports are concerned, the exports
may not be stimulated proportionately
or more than proportlonately to the
degree of devaluation, with the result,
that you mav end up by earning less
forelgn exchange than you otherwise
would.

T therefore suggest two things at the
export end as an alternative to deva-
luation. In the first place Gavernment
mav use the blocked anti-devaluation
account, to which I referreq earlier for
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directly subsidising (to the extent of
say 10 to 12} percent) our traditional
exports, where the elasticity of demand
in the world market is very great,
but where India has aclually been
ob:aining a diminishing share of the

growing world trade, cverybody
knows whalt our traditional cxports
arc. But I do not think many prople

know that our government seem to be
embedded in the erroncous view that
the world demand for these gonds is
inelastic, as if we cannot get a share
of the market that somebody clse is
getling, as if prices have no  effect
either on our share or on the totality
of world demand, and as if the total
world trade in these {raditional goods
is not in fart expanding. 1 question
all these assumptions, 1 am
of the belief that if we used this
blacked anti-devaluation account, aris-
ing out of the additional customs
duties to which I referred earlier, for
the purpose of subsidising our tradi-
tional exports, the scope for expansion
of our store in that markel is very
considerable, in any event not  less
considerable than the exteni to which
the total volume of international trade
in these commoditics has been expand-
ing.

Secondly, if our obligations under
the GATT arrangements stand in the
way of our app'ying subsidised sti-
mulus t3 our traditional export indus=
tries in that way, I suggest that it is
a matter for argument with the GATT
prople, it being urged that a devalu-
ation by 124 to 20 per cent would
have achieved exacthy the same re:ult
without however offending anv of the
provisions of GATT; and GATT could
not have then objected. If GATT
cannoi object to what would virtually
be & subsidy across the board for gl!
exports by way of devaluation by a
certain percentage, 1 think it iz pos-
sible to argue before GATT that, as
an alternative to devaluation, if the
measures of the total kind I have just
described were applied to avoid deva-
Tustion and if the additional customs
duties were frozen into an account

used only for this particular purpose,
then I suggest it should be possible to
persuade GATT to agree. Anyhow,
we are not there for GATT, it is
GATT that is there for us. GATT is
an arrangement  for the benefit of
everybody concerned.

Finally' in so far as the immediate
treatment is concerned, I suggest that
we scrap clause 26 of this Bill even
though it is now too late for me
to say so. Because, while clause 25
could have some bearing on the bal-
ance of payments position if the other
arrangements were made in the way
1 have indicated, this clause 26 has
no bearing on the balance of payments
position at all. If anything, it would
put up the internal price level and,
therefore, operate prejudically to our
axport capability.

I would now like to indicate the
basic treatment. So far I have been
talking aboui the ceniral features of
the immediate treatment as an uslter-
native to devaluation. Now I would
like to indicate the essentials of a
hasic treatment which might liquidate
the present devaluation situation and
would certainly bring about conditions
in which further deterioration in that
situation would be arrested. These,
however, are measures which, 1 am
afraid, Government are unlikely to
accepiable, whatever may be their
reactions to the earlier measures I
have suggested.

The first step is one that has been
repeatedlyr promised over and over
again, in the Finance Minister's state-
ment on the 24th December last, in
the Finance Minister's statement of
the 17th February of this year, in the
President's Address of the 17th Feb-
ruary of this year, in the Finance
Minister's statement on the budget,
in his 17th July broadcast and in his
speeches at varioug other places, the
promise of drastically curtailing cur-
rent expenditure and all non-plan ex-
penditure, both of the Central and
Stale Governments. [ suggest that the
time has come when disaster is so im-
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minent, at any rate now, these pro-
mises ought to be implemented in a
drastic way. .

Secondly, there should be a drastic
cutting down of the Fourth Plan in
the direction of cutting out outlusys
which are mere clection  winning
frills, not creating assets on ground,
and outlays crealing wasteful unpra-
ductive assets which ml:nely impose @
recurring liability for operation, main-
tenance, depreciation and interest and
also outlays on projects with longer
than a year to 18 months of gestuiion
period.

As an alternative to this, because
this might be politically unacceptable,
—I think we shou'd look at this truth
in the face as I believe the country
is more important than any political
point that we might make here—I
suggest that we may either extend
the present Plan by two years. or
extend the Fourth Plan over seven
years. When that is done, there
would be time for the resources to
match up to outlays, time for consali-
dating the gains and making up the
essential deficiencies and shortfalls of
the Second and the Third Plans and,
thirdly for arresting the present growth
of negative national income,

In my speech on the no-confidence
motion I have referreq to the whole-
scaje deterioration in public utility
services and in physical public utili-
ties. This, jn cconomic terms, means
negative national income. All these
figures of national income that are be-
ing trotled out, to a large extent they
should be discounted for the negative
national income that we have becn
earning for the last few years.

Failing such a comprehensive and
integrated approach to the present de-
valuation situation,—an attempt that
presents, 1 gsuggest a constructive nl-
ternative, both to the immediate -olu-
tion and also to the problem of ligui-
dating the devaluation situation,—un-
less this sort of approach is made, this
Biil must be opposed for the simple
and sufficient reason that it will only

aggravale the disaster of inflation and
render devaluation inevitable.

Idr. Raney Sen (Calcutta East): Mr.
Deputy-Speaker, Sir, now that the
3ill enters  the thirg stage, T will
confine mysclf to two jmporiant as-
pects of gur economy. In this Bill
there is o provision made for the
bencfit of people who have amassed
unaccounted black meoney. This Bili
secks tu give them sufficient sops and
appeascment sg that they could run
away with the money. The measu-
res so far taken hy Government have
compltely failed to uncarth unaccoun-
ted money, black money. The policy
which the Governmeny Is now pur-
suing is nothing but appeasing these
very porsons and so it is pot going to
suc.evd: nor is it going to yield any
results.

During the course of the discus-
sion the hon. Finance Minister said
that hard currency is scarce in India.
Yel, when we 000 our newspapers
in the morning the firsy newg item
that we see is about Ministers or high
offlvials visiting abroad,  sguandering
hard currencies. 1 will give one more
exumple. The LIC hus recently In=
troduced a highly mechanised elec-
tronic computor called IBM  1410.
Whep the industries in our country
are suffering for want of foreign ex-
change for importing esscntial raw
materials, our Government s permit-
ting the squandering of foreign ex-
change for the impor:t of slectronic
devices for increasing the efficiency
of the LIC. The hon. Minister as-
surcd us last  year that the installa-
tion of this machine will nol result in
vnemployment or retrenchment. But
the way in which things are progres-

sing it scemg that surplus gtaff in
LIC will become inevitable. Now,
following the foolsteps of LIC, pri-

vate companies like 4l Companjes
Dunlop and Union Carbide are also
installing tms elecironie computor.
Thousands of workers employed in
these companies will become redun-
Aant. This raises two questions—
hard currency and unemployment.
These Questions are coming up again
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and again. As time passcs, unem-
ploymeny is becoming more and more
serious. Every year the figure of ua-
employment is rising. When our
country needs hard currency for de-
velopment, where is the need to im-
port such costly machines which
throw out thousands of employed
people?

Then I come to the auestion of small
savings by middle class people. 1
will cite only one example to show
that al] these talk about savings b»
middle class people is sheer idie
talk. During the discussion on th®
Unit Trusy Bill in December 1963 the
Fince Minister stated that it js mean®
tn encourage savings by middle class

people. 1 would quote him;
“The ordinary investor is thus
orotected automatically  against

the erosion of value of his invest-
ment because of the rise in the
value of base of these securities
These bre significant advanta-
ges from the point of view of
individuals who have some money
to save and to invest™

14 hrs.

Sir, the people belleved in the state-
ment made by the hon. Finance
Minister. But what has been the
result? I have been approached by
some people who have, listening to
the speeches of the hon. Minister.
purchased the units. What is the
position today? The purchasing price
is always higher than there-sale
price. That means that a unit of
Rs. 10 is always sold between Rs. 1045
to Rs. 1050 and when that parti.
cular person wants to re-sell it. be
finds that the price is Rs. 10-15 p. or
Rs. 1020 p. As a result of this, if
the middle-class people who are mos-
tly the buyers of these units ex-
cepting a handfu) of very rich people
or business magnates who have pur-
chased quite g large number, are in
distress, they are not in a position to
re-sel] those units because they have
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to incur a loss of a certain amount
of moncy. ‘That is the posilion. They
could invest that amount of money
—that would have also been a saving
--in the savings banks and they could
have earned much more out of their
savings. Ag a result of all this, the
Unit Trust 15 being described by
middle-class people as a fraudulent
manoeuvre of the Government. Such
things are going on in our country.

Sir, I wan{ a definite assurance
from the Finance Minister whether
the electronic computorg which have
been introduced in the L.IC, which
is g waste of hard currency and at
the game time these machines result
in unemployment among the middie-
class people, are being done away
with. Following the footsteps of the
Government of India, even the pri-
vate sector, the oil industry and other
industries, are introeducing these
machines. I want to know whether
this thing is going to be stopped by
the Governmeny or not. Simply sav-
ing that there is g hard currencv
erisis jnvolved gnd that you want to
avoid unemployment will not satisfv
anybody. Such statemenls are worth
nathing.

Lastly, in regard to certain ques-
tions of foreign exchange crisis 1
want to make s suggestion here—
probably nobody has made that sug-
gestion. In Calcutta, a certain com-
pany, Bird & Co. ig being fined to
the tune of Rs. 1'80 crores and all
that. Today, we find that therg are
innumerable instances of such com-
panies which resort to over-invoic-
ing and under-invoicing. This has
been the scourge in our country and
we all know that a handful of big
business houses resort to these things<
Is it not necessary, in the interest of
earning foreign currency, to take
over this import and export trade 20
that we can corner the foreign cur-
rency, add to the national economy
and add to the development of our
country so much so that these scan-
dals do not recur again?
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Shri Surendranath Dwivedy (Ken-
drapara): I stand here to oppose this
Bill, not because 1 do not wany rapid
cconomic development in thig coun-
try bui because of other ressons. I
am all for planning, and 1 also sup-
port planning, if that planning is
really meant for the economic belter-
ment of the people of this country and
also to reduce disparities,

The hon. Minister, while bringing
forward this Bill bas pu; forward
the plea that this Bill is necessary in

order that Government may have re-
sources go that planning could be a
success, Nobody would have any ob-
jection to the principle of having more
resources to make our planning a
success, But the question is how to
raise those resources. I am sorry 1o
say thal the Finance Minister who
always professes that he is for socia-
lism and actually acting according
to the policy accepted by his own
party, and who cven went so far as
to say that he would not sit there
even for g moment if he deviated
from or went against the party policy
has by means of these new taxes put
a burden very largely on that section
of the people who are the weakest
in the society today. My hon, friend
the Finance Minister says that in
irgard to this indircect taxation, he
should devise some means to ensure
that while he would get the resour-
ces the burden would not fal] on the
common man. But what ig the sum
taig] of the indirect taxes that he 1s
going to levy?

Any indirect levy must ultimately
it and does hit the commop man.
This i3 a known thing. Government
have becn reluctany lo get resources
from those sectors which gre jn 8
position to pay. There is no integras
1ed taxation policy so far.

1 have a suspicion in regarg to the
reison why he has brought forward
this Bill at thig timp of thwe year
He could ag well have waited for the
budget and he need not have come
forward with this surprise Finance
Bill now. Bug I have a suspicion that
he has come forwsrd with this Bl
because the eleclions are approach-
ing, and if during the budget before
the elections he would bring forward
such measurey then there would be
great opposition because they would
be very close to the elections, but if
he brings it forward now, then the
people would forget all about It
a’ter one and a half years and get
accustomed to these new taxes. Per-
haps that iy the reason why he has
gone out of his way. This is g poli-
tical device, in my opinion.
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I would also like to ask whether
Government have established any re-
vord about cconomy in administration,
which would ecnable us to put more
fundg in their hands? About two
yearg ago, if I remember aright, the
Finance Minister said that he was
tuking measures to reduce expendi-
ture in his own Ministry, to the
exlent of Rs. 75 lakhs. He has again
promised in the course of hig reply
10 the debate on this Bill that Gov-
ernment gre thinking about it, and
they would persuade the States also
10 do something in this matter, From
al) calculations it scems possible that
in the State as wel]l as the Central
sector of administration, an economy
to the tune of Rs. 200 to 300 crores
could casily be effected. But that
has never Lren attempted anywhere.

The last reason for which I am
opposing this Bill is this. I have gone
through the speeches of different
Members, of even those whp have
supported this Bill. There is not
even a single speaker who has not
raised the question of rise in pric::.
Everybody who has lent his supp:tt
to this Bil] has expressed concern
about the rise in prices. Ang what
has the hon. Minister to say in re-
gard to this? He says that ours is
n federal structure, and the States
are masters, so far as agriculture is
concerned; and if there is jncrease in
food prices, the Food Minister is in
a great dificulty. The hon. Minister
ulso says that he wants more and
more resourceg because the States
are making increasing demands. If
the States are making increasing de-
mands, may I know whether the
States are in favour of Central plan-
ning or not? Have they accepteq this
principle o mnot? If they have
accepted it, then he cannot come for-
ward with the plea that the States
are not co-operating, and, therefore,
there cannot be any reduction in the
agricultural gector. If it is not possi-
ble for him to take recourse to any
measures in regard to that sector be-
cause the States are non-co-opera-
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ting, then what about the non-agri-
cultural sector? Everywhere, the
prices are rising. Therefore, I think
it ig a vicious circle which is going on.
The prices are pising, and the cost
of living ig going up very high, and
there is increasing demand from all
sections, and Government go gpn in-
creasing the dearness allowance, which
Is, of course, necessary; then, there is
demand for increase in wages; that
also becomes necessary and the whole
vicious circle goes on in this manner.
Many hon. Members have said in this
House that the prices have reached
tan optimum Jlevel agnd there must be
a halt to these things. But my hon.
friend the Finance Minister does not
come forward with anv statement in
this regard; although the prices are
very high now, he jg not in a posi-
tion even to say that this is the opti-
mum level that we have reached, and
the orires will be stabilised at this
level., Weo have discussed se many
times in thi. House about the price
stabilisation board, this and that. The
principle is enunciated but in actual
imolementation we find somesort of
haphazard committee going into this
asoect and that aspect and nothing
effective heing done. TIs it not time
that the country chould know where
do we stand in the matter of these
things? Because if prices go up, ne-
cessarilv the entire plan allotment
and allocation will also go up.

Therefore, 1 do not think the Finan-
s Minister has made out any case
for this country to support him in

his new taxation measures. T am
noposing it on these grounds, as I
have made # very clear, My com-

nlnint against this Government is
that although it professes socialistie
planning, it js reluctant to take mea-
cures which will petually  usher In
an eaualitarian society, clearing the
vested interests who are the real ob-
=tarle in the development of our eco=
nomv.

Shrd T. T. Krishnamachari: We had
representatives of four groups oppe-
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site gpeaking, and 1 must say
even at thig age, my willingness to
be educated remains undiminished.
1 was listening very carefully to the
suggestions that were thrown up at
this stage of the Bill in order to
better the measure or use the mea-
sure to purposes more fruitful than
Government has in mind.

Of course, Shri Dandeker, who is an
emincnt person with a very distin-
guished record in government ser-
vice, came out with some sugges-
tions, carefully thought out. I think
it will be wrong on my part to offer
either criticlsm or comments on what
he has sald. I must see them in cola
print, digesy them and see what. ...

Shrl Tyagi: They arc purgative,

Shri T. T. Krishnamacharl: Doesn't
matter; somelimes it does goud.

I would like to gee what it means
I have no doubt that his intentions

are perfectly honourable. He  has
taken great paing in this matter,

He mentioned about the fact that
1 have not indicated how this sup-

plementary budget is going tu ease
the foreign exchange situation. May
I in all humility suggest that that is
the main basis of the supplementary
budget, apart from the revenue as-
pect of it? The fundamental thing Is
that we should check imports, we
should stimulate import substitution,
internal production. That is the cardi-
nal aspect of the measure; otherwise,
there is no mcaning in putling any
tax on machinery imports and then
secking to utilise it by a certain am-
ount of incrcase in development re-
bate. 1 could even make a promise
that a certain amount of finance will
be available if the calculation of the
finance needed is exceeded, The idea
is that we have reached a state of
industrial development in this coun-
try where there is a lot of capacity
with talent. All that is necded is a
certain amount of will, a certain am-
ount of compelling necessity for those
people to fabricate In the couniry

that most of what they want.

Of course,
some things could be done. [ have
worked out when I was thinking of
this development rebate how it would
ale.l industrics where a whole 100
per ceny is imported, where 50 per cent
is imported, where 25 per vent is im-
ported and go on. I do lind that jf
other people do the same thing--of
course they should, because in my
case il js academic; in other pcople's
case, it is necessary—if they do Lhe
same thing, they will find that with
the concessions given i a persan who
buys his machinery locally or fabri-
cates, he is in a much beller position
to write down the value than In the
cage of a person who imports, That
is precisely the reason why we have
put this heavy imporl duty un machi-
nery, lcave alone anything else. 1
think that gught to gatisfy him in
regard to the objectives of the mea-
sure, Exactly what it is going to do,
how are individuals going io react to
this kind of thing is a matter which
is one of value judgment. Il i; not
quite easy to say at this moment what
its precise effect would be. The mea-
sure we have taken in the recent past
has given me a certain amount of
breathing ttme in regard to foreign
exchange, and I think the cumulative
effect of the:e measures will ccrtainly
help Government to get on to &
plateau in regard to the fureign ex-
change position from out of which
they could think of other measures.

The hon. Member mentioned about
the rupee trade. T do not want to
say that there is no truth in what he
said or that all that he said is wrong.
I quite agree with him that rupee
trade is something in which we have
to find out fhe real value of what we
get, 1 may tell the hon. Member that
during the time I wag o Minister
without poitfolic and wag examining
o number of facets of our ecomomy,
ane of the things that we dig was to
fo into the value of things imported
in the rupce trade. 1 do flnd that the
position necds watching. At the same
time, 1 would like to tell him that the
rupec trade is a two-way traffic. If
you tell the rountry with whom you
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have the arrangement, ‘You have to
buy from me first before I buy from
you', many of them may not like it
Some of them would ask for a credit,
4 technical credit as they call it, It
might take sometime  before  the
money is reimbursed,

So it has to be a two-way traffic.
It has o cqualise somewhere. Barter
trade—which really rupee trade is—
canmot have an advantage to one as
against the other. But it is something
which needs watching, and carefus
watching; you cannot leave it to in-
struments which are not very carefu!
about what they pay, because today
machinery is something which people
need and are prepared to pay a high
price, but I think ultimately the ecc-
nomy suffers.

Of course, that takes me on to what
Dr. Sen said. He wanted socialisation
of impo:t/export irade. In one sense.
rupee trade is of that nature. Tt is
being conducted by two organisations
of this Government, the STC &nd the
MMTC. I am quite prepared to admit
that not all the transaclions covered
by them are gond. Sometimes somc
of the things are wrong. This experi-
ment in the direction of the State
getting into the export-import trade
is there. But at the moment it is
largely confined to countries where
there is state trading. In fact, I may
even plead guilty, Mr. Deputy-
Speaker, to the fact that if state trac-
ing is a sin, I was the perpetrator of
the original sin, because 1 had start-
ed it when 1 was Commerce and In-
dustry Minister. The essential pur-
puse of it then was lo canalise the
trading with countries which have
only sta‘e trading.

Shri Ramga (Chittoor): Now it is
not so.

Shrl T. T. Krishnamachari: Maybe,
they have now gone beyond it. I
might say that the guilding hand
changes, and with it probably changes
the policy. But that is the precise
reason why it was brought in, and I

think thal to the extent that we have
to trade with those countries the
stale trading operalion is a good one.
I can tell hon. Members, where there
arc faults or losses we have to find
out the reasons and remedy them. In
fact, I think in regard to most coun-
tries with which we trade on a rupee
basis, there is something we look into,
excepting perhaps the USSR. So far
us our trading with the USSR is con-
cerned, it is hard bargaining. There
is no denying that. But our goods go
to them, their goods come to us, ard
generally their prices are on the basis
of world prices. But with regard iu
other countries, the trade with other
countries certainly needs watchimg. 1
will give this assurance to the hun,
Member, Shri Dandeker, that I shoil
carefully consider what he has said,
though I cannot admit that clause 26
has no bearing on the balance-of-pay-
ments position. It has a very intimate
bearing; because the products cover-
ed by clause 26, many of them, are

imported. It may be they might he
processed in this country. But they
ore imported.

An hon. Member mentioned before
that: why do you export petrol and
still put a duty on it? We are pro-
bably reaching the stage very soon
when we shall not export it, because
we shall convert it into naphtha for
our fertilizer plants. So it is only a

phenomenen, But the products, the
bulk of the products covercd by
clause 26 have o large foreign

exchange content in them, and 1 do
not think you can separate the gouds
covered by clause 25 from the goods
covered by clause 26. If the hon
Member is willing to accept my state-
ment for that, 1 would suggest that
he should ponder over it.

1 have mentioned yesterday about
curtailing of expenditure. I said it is
one thing we have to do, and T think
we could make a certain amount of
saving by cutting down a lot of non
plan expenditure.
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My hon. friend came back again to
the burden of the song, namely, that
the nigger in the woodpile in all mat-
ters concerned with our difficulties
today happens to be planning—plan-
ning. rigid planning, planning with a
time-limit. I would even appreciale
what hon. Members say "“your re-
sources that you have envisaged are
no* adeguate . . "

Shri Ranga: That is right.

Shri T. T. Krishnamachari: *. ..
some of them will not be forthcom-
ing, so you cannot have a plan of that
size”, But I don't appreciate the al-
ternative suggestion of making every-
thing an India-rubber and stretching
it. Mo, Sir. Then, what is the mean-
ing of my fooling myself? 1f actually
the position is that the resources are
not in sight and they could not be
raiscid, obviously the plan cannot be
fulfilled. What is the object of myv
saying “I am going to have a plan of
this size, but 1 will clongate it to
seven years"?

The other point is this. Hon. Mem-
bers opposite seem to think that plan-
ning is something which is conceived
of for the benefit of the Prime Minis-
ter, or for the party. Planning is
something which is conceived of for
the benefit of the people of this coun-
try.

Shri Ranga: For the elections.

Shri T. T. Krishnamachari: And
unfortunately, Sir, wherever 1 gu-
and 1 have been travelling fairly
widely--the man in the village, about
whom everybody clse speaks, is con-
scious of the plan, because he thinks
of what the plan is going to do Jor
him,

An hon. Member: He is cursing it.

Shri T. T. Krishnamachari: Town-
bred people who imagine things think
that somebody is suffering . . .

Shri Ranga:
not born in a willage at all.

My hon. friend was
Where

Were you born in a
What is

were you born?
hut or a hovel or a village?
all this nonsense?

Shri T. T. Krishnamacharl: My hon.
friend should do a little logical think-
ing. Of course, it is rather difficult,
1 agree. But the point about it is
this. We are not out’ of touch with
them: we are in touch with them.
And T can tell you that the peopl: in
the villages want more irrigation faci-
lities, they want more wells. 1 went
to U.P. two months back, and I would
say this. The Government during
last year has done some work in re-
gard to providing water supply for
irrigation which I think is exemplary.
02.000 wells in a year is not something
which one need be ashamed of Well,
many of the wells have got Perstan
wheels. When you go and see them
they say, “It ls all right, it Is true
that we are making money out of this;
but then ten miles away in Lucknow
you have electric power; can't we
have clectric power, in which case we
don’t need the Persian wheel and two
bulls?" So, that is how it grows. The
villager is conscipus of the fact that
he wantz to develop: and he wants
things.

Of course, hon. Members certainly
have to say that it is all wrong, what-
ever 1 do is wrong, whatever I saxv is
false, and everything is done for the
elections. Of course, clections are
fundamental for me and for them.
There is no denying that. Elections
are not held only for me; it is also
for them. Everybody thinks of elec-
tions when the elections come near.
It is true, we do so many things for
elections perhaps, and the hon. Mem-
hers say so many thinge for elections.
That is the only difference. There-
fore, 1 do not want to score any pole-
mica'! point over myv hon, friend. But
T am saving that it is not a mere arti-
cle of faith of us—which it is—but it
is also a matter of compelling neces-
sity: o fulfilment of the promise that
we have given to the people, the plan
should be developed. 1 can tell you,
it may he that what we have done in
the past is negligible, but in the ag-
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gregate it is something which is :m-
pressive,

I have got the national income sta-
tistics here on the basis of thi 1948-49
prices—and 1 can tell you there is no
fraud about it . . .

Shri Ranga: You are conacious of
some frauds, anyhow.

Shrl T. T. Kr-ishnamachari: The
national income was Rs. 8860 crores in
1950-51 before we started planning.
and this year’s quick estimate gives
us obout Rs. 14830 crores. So there
has been an increase of somewhere
about 61 points over a period of time.
I do not claim that T have done it,
T do not claim that the party has done
it; but I only claim that the Plun has
done it, It ig only because of there
being a plan....

Shri M. R, Masani; The people have
done it.

Shrl T. T. Krishnamachari: Maybe;
after all, the dichotlomy between the
peopl® End the plan i3 something
which 1 cannot visualize, The plan
is for the people, and therefore if the
people have done it, ves, they have
accepted the plan,

Shri M. R, Masanl: In spite of the
Plan.

Shri T. T. Krishnamachari: Any-
way, Sir, there is no point in labour-
ing a situation in which there could
be no point of agreement,

Shri Ranga: That is it.
Division No. 12]

Alva, Shri A5,

Aney, Dr. M5,
Arunachalam, Shri
Babunath Singh, Shri
Barman, Shri P.C.
Passpra, Shri

Hhanja Nen, Sheifl.N.
Phanu Prakash Singh, Shri
Bor cosh, Shri P.C.
Prujcshwar Prasad, Shiv
Pri] Basi Lal, Shri
Chakraverti, Shri P.R.

Chandriki, Shri
Diss, Shri B. K.
Doams, Shri C.

L¥ixit, Shel G.N.

Firodis, Shn

AYES

Chands, Shrimati Jyotsna
Chandrabhan Singh, Shei

Chaudhuri, Shrimati Kamals
Chavda, Shrimati Joraben
Deshrmukh, Shri B.D.

Dorai, Shri Kasinatha
Drwivedi, Shri M. L.
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Shri T. T. Krishnamacharl:
Sir, the Trivedis and the Dwivedis
spoke. My knowledge of the Vedas
is somewhat imperfect. 1 wish I
was & Chaturvedi.

An hon, Member: There
Chaturvedi in your party.

Shri T. T. Erishnamacharl: Any.
way, I would like to tell my hon.
friend Shri Trivedi that I am Hindu.
He is not the only Hindu, Maybe,
one of these days I may change my
clothing and come in my ghotie and
my war-paint in order to show that
I am a Hindu! (Interruption). 1
do not know; when I say my apiva-
dhaye to my elder Isay thatl belong
to Yajushyaka: that is the only Veda
that 1 know, Yajurveda. But that is
neither here nor there.

Then,

is one

They have spoken, and spoken well,
and spoken moderately, as they do.
But the only point I would like to
draw the attention of the Housge to is
this. Here are four leading lights of
four different Groups speaking. 1
ask the hon. Members in this House
to do a bit of inlellectual exercise and
find out the common point from them.
1 tell you they cannot do it.

Bhri Ranga: The common point is
to drive you out,

Mr. Deputy-Speaker: The guestion
is:

“That the Bill, as amended, be
passed.”

Lok Sabha divided:

[14+46 hrs.

Gajraj Singh Rao, Shri
Gangs Dew, Shrimani
Hanads, $hri Subodh
Harvani, Shri Ansar
Joahi, Shrimati Subhadr
Tyotishl, Shri J.P.
Kappen, Shei

Keinhing. Shri Rishang
Koujalgi, Shri H.V.
Krishna, Shri M.R.
Krishosmachari, Shri T.T.
Kureel, Shri B.N.
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Lakhmu Bhawani, Shri

Lalit Sen, Shri Panna Lal, Shri
Laskar, Shii N. R Patel, Shril M.N.
Laxmi Bai, Shrimati Paiel, Shri P.R.

Mahtab,  Shri

Mahishi, Dv. Sarojind
Maimoona Sultan, Shrimati
Malhotra, Shri Inder J.

Mantri, Shri D.1. Ral Bahadur, Shri
Marsndi, Shri Raiu, Shri D.B.
Masuriys Din, Shri Raju, Dr. D.5.

Mehrotrs, Shri Brai Biharl
Mechta, Shri LR.

Mechta, Shri Jashvant
Minimatas, Shnmati

Mirza, Shri Baker Ali
Mohammad Yusuf, Shri
Mohany. Shri Gokulinanda

Rane, Shri

Saha, Dr. 5. K.

Pandey, Shri Vishwa Nath

Patel, Shri Rajeshwar
Patil, Shri Vasantrso
Pratap Xingh, Shri
Raghunsth Singh, Shri

Ramansthan Chettiar, Shri R. .
Rao, Shri Thirumals

Reddy, Shri Lings

Roy, Shri Blshwanath

Sahu, Shri Rameshwar
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Aligarh Muslim
University (Amdt.) Bill

Shastri, Shri Lal Bahadur
Shea Narain, Shri

Shree Maraysn Das, Shri
Shukls, Shri Vidya Charan
Sinha, Shrimsti Ramdulari
Sinhasen Singh, Shri
Subbaraman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri ML,

Twhir, Shri Mohammad
Tiwidry, Shri K.N,

Tuls Ram, Shri

Tyugi, Shri

Ulkey, Shei

Varma, Shri Ravindrs
Verma, Shri Balgovind
Virbhadra Singh, Shri

More, Shri K. L. Saigal, ShriA. §. Viyas, Shel Radhelal
More, Shri 5.5. Samants, Shri 5.C, Wadhwa, Shri
Mukne, Shri Sharma, Shri A.P. Yudab, Shei NP,
Pandey, Shri R.S, Shashi Ranjan, Shri

NOES
Alvares, Shri Kapur Singh, Shri Ranga, Shri
Buade, Shri Koys, Shri Sen, Dr. Hanen
Badruddujs, Shri Krishnapal Singh, Shri Shaetri, Shri Prakssh Vie
Barua, Shri Hem Mauhanands, Shri Singh, Shri ¥. D,
Dheel, Shri PH. Musani, Shri M.R. Solanki, Shei
Chakravarity, Shrimati Renu Misrs, De. U, Tun Singh, Snri
Daii, Shri Muhammad Tsmail, Shri Trivedi, Shrr UM,

Dandeker, Shri N.
Dwivedy, Shri Surendranath
Himmatsinhji, Shri

Mr. Deputy-Speaker: The result of
the Division is Ayes 101; Noes 30.

The maotion was adopted.

Shri Narasimha Reddy (Rajampet):
1 have committed a mistake, Tt
should be No.

Shri T, T. Erishnamachari: He can-
not vote against the Bill. He is a
classsmate of mine!

Shri Ranga: It shows that the Cong-
ress Party itselt has disowned it.
Only 100 people have vote] for it

Ram Singh, Shri

Shri Dajl: It does not get the majo-
rity of the House,

Shri Ranga: Nor of the ruling party

itself. The majority among them-
selves are not in favour of this Bill.

Mr, Depaty-Speaker: There are 101.

Muraffar Hussain, Shri
Mair, Shri Vasudevan

Utiys, Shri
Wanor, Shr
Yuhpal Sin

Shri Ranga: But
Shame on them.

they are 370.

14-40 hrm.

STATUTORY RESOLUTION RE:
ALIGARH MUSLIM UNIVERSITY
(AFIENDMENT) ORDINANCE and
ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL~—contd.
Mr. Deputy-Speaker: Including the

time extended, we have got 4 hours

and 15 minutes, of which we can
have 3 hours for the first reading and
the balance for the second and third
readings.

The Minister of Education (Shri M.

C. Chagla): When would 1 be expect-

ed to reply?

Mr. Deputy-Speaker: Tomorrow,



